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Promotion of Shri LP. Gupta, Mem-
Ter, Central Board of direct taxes
during Emergency.

g328. SHRI MOHAN LAL PIPIL :
SHRI JYOTIRMOY BOSU :

H

Will the Minister of FINANCE be
pleased to state :

{(a) what are the instruction of Govern-
ment regarding promotion of officers whea
vigilance enquiries are pending against
them;

(b} whether the vigilance clearauce is

neccssary  wien important promotions
are made;

{c) whether it is a fact that at the time
when Shri I.LP. Gupta was promated
as Member. Cenfral Board of Direcct
Taxes during Emergency vigilance en-
Csl;ﬂr‘f was pending and then Finance

cretary passed adverse remark against his
integrity;

{d) has the Government not laid down
any time limit for vigilance enquiries by
Gentral Bureau of Investigation (CBI) as
well as departmental officers and if no
1imit is laid down what is the average time
taken to complete such enquirics; and

{¢)} whether the enquiries initiated 2gainst
him during the year 1975-76 have been
completed and if so, the outcome of
th ese enquiries?

i

THE MINISTER OF FINANCE
(SHRI H.M. PATEL) ;

(a) The extent instructions do not bar
the promotion  of an officer till on the
conclusion of the investigation a decision

is taken to jssue a charge shee} to him or to
sanction his prosccution.

() The Ministry/Department-  while
processing and submitting names and par-
ticulars of eligible officers for consideration

. for promotion is required to certify the

mntegrity of the officers concerned.

{c) and (e}, No vigilance enquiry was
pending against Shii LP. Gupta at the
time when he was appointed Member
Central Board of Direct Taxes. After
making confidentidl verification the Cen-
tral Bureau of Investigation 'did not
register any case against him for open en-
quiries. It is not correct to say that Ein-
ance Secretary had made any observation
which could be construed as adverse re-

marks against the integrity of Shri LP.
Gupta.

(d) No rigid time limits as such have
been laid down for completion of vigilance
enquirics which depend on the facts and
complexities of the particular caseand the
scope of the investigation. However the
Central Buweau of Investigation hasinternal
administrative instructions to  guide
its officers with aview to ensuring ex-
peditious  completion of the enquirics
in the cases registered by it for open in-
vestigations,
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